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* Marumakkattayam (Removal of Doubts) Act, 1955.

Marunaldeatiayams [1986 ¢ "T.N. Act XXX 575

(Removal of Doubrs)
YTAMIL NADU] ACT No. XXXII OF 1955.2

[Tde TAMIL NADU] MARiJMAKKATTAYAM (REMOVA
oF DousTs) Acr, 1955.] :

~ (Received the assent ¢f the President Of the 15th October

1955, first published in e Tort 5t. George Gazette
Extraordinary on the 19th October 1955.) -

"An Act to remove certain doubts in the [Tamil Nadu]

Marvmakkattayam Act, 1932 ![Tamil Nagu] Act
XXII of 1933, in regard to sthanams and sthanam
- properties. .

~ Waereas doubts have arisen about the true legal character

of certain properties which are erroneously claimed to

 _be or regarded as sthanam properties, but which are
~ properties of the tarwad, the male members of which

are entitled to succeed to the sthanam and it is neces-

sary to remove those doubts in respect of this question
‘Bait enacted in the Sixth Year of the Republic of India
o8 follows i - o X

1. (1) This Act may be called the [Tamijl Nadu)

() It -shall apply to all ‘persons governed by the

1[Tamil Nadu] Marumakkattayam - Act, 1932 ([Tamil

Nadu] Act XXII of 1933).

2 Notwithstanding 'vaﬁy decision of Court, any

sthanam in respect of which— - L
- (a) there is or had been at any time 2n intermingling
of th: properties of the sthanam and the properties of the

" tarwad, or

(b) the members of the tarwad have becn receiviﬁg

" declaredity.
‘be tarwadi
propertidsiy .

and .
applicstigts-

Celr'tavim; j ‘i
kinds off ~© 7
Sthanamy: . - .. .

propertiés.

moaintenance frora the proparties purporting to be

sthanam properties as of right, or in pursuance .of a

custom or otherwise, or

1 These words were substituted for the word ««Madras” by the

" amil Nadu Adapiation of Laws Order, 1969, as amended by

the Tamil Nadu Adaptation of Laws (8 econd Amendment) Order,

1969. .

2 For Statement of Objects and Reasons see Fort St. Gearge
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576 1955 :T. N. Act XXXI‘I} Marumakkattayam:
(Removal of Doubts)

(c) There had at any time been & vacancy caused by
there being no male member of the tarwad eligible to
sticceed to the sthanam, :

shall L. "~emead to bz and shall be deemed always to have
*_.en a Marumakkattayam tarwad and the properties
appartaining to such a sthanam shall be decmed to be
and shall be deemed always to have bzen propeities belon-
ging to the tarwad to which the provisions of the
IfTamil Nadu] Marumnakkotteyam Act, 1932 ([ Tamil
Nadu] Act XXI1! of 1933), shall apply.

Bxplanation.—All words and expressions used in this
Act’shall bear ths same meoaning as in the [Tamil Nadu]
x%%g;akkﬁ.ttayam Act, 1932 (fTamil Nadu] Act XXII

*\.

Tamil Nadu Adapiaiion of Lz ws Order, 12

-

1 These words were su bstituted for the word *'Ma‘dras;' byt};e
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